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PRINCIPAL BENDH:

C.A. Mo, 1836 OF 1994

New Delhi this the 26th cday of Ocotoher 1995

Shri Umesh C, Goel

Son of Shri Banwari Lal

working sz Stenogrepher in the

Toun & usuﬁtry Plenrning Organisation,
Ministry of Urban Development,
leFotstate, Ney Delki- 110 018, and
RHesidina at km?é?, Mintg Road, New Delhi
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By Acvocste Shri B.Xrishan)

1. Union of Incdia, throuah the Dirvecter of tstates,
UDirectarate of Lsictas,
Nirmern Sheven, New Delhi
2, The Estate Officer
{Shri A,Bains)
Oirectorate of tstate,
Mirman HBhavan, New Delhi,
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Lt Lounsel for the aprlicent stetes that in viey

of fthe order of the Supreme Court dater PE=10-05, the anplicetion
has hecome infructugus Acecordingly the apnlication is
cismiseet as having hecome infructuous. Neo costs,
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